TO BE PUBLISHED IN THE GAZETTE OF INDIA EX'I"I.L&ORDINARY PART-II
SECTION 3, SUB-SECTION (ii) DATED THE l— . JANUARY, 2000

. GOVERNMENT OF INDIA

MINISTRY OF FINANCE
{(Deparimeni of Revenne)

Akkk

New Delhi, dated the 4-# January, 2000

NOTIFICATION

S.0. (E).-  Whereas by notification of the Govemment of India in the Mlmstry of
Finance number S.0. 973(F) dated the 14™ December, 1995, issued under sub-section (1)
read with clause (b) of the Explanation to section 35AC of the Income-tax Act, 1961 (43
of i%i}, tim Cenfrai Jovernment had speci“m' at cer‘ai number | Land deveiopment
construction, furmishing and cquipments/medicines of Vishwabalak Kendra, by Children
of the World (India) Trust, Tardeo, Mumbai, as an eligible project or scheme for a period
.of two years beginning with assessment year 1996-97, which was extended vide S.O.No.
399(F) dated 19™ Mav. 1997 for 2 neriod of two more vears beginnine with assessment

year 1998-99,
And whereas the said project or scheme is likely to extend beyond four years;

And whereas the National Committee, being satisfied that the said project or
scheme is being executed properly, made a further recomimendation under sub-rule (5) of
rule 11M of the Income-tax Rules, 1962 for specifying the sam project or scheme for a
further period of two years;,

. Now, therefore, the Central Government, in exercise of the powers conferred by

sub-section (1) read with clause (b) of the Explanation to section 35AC ¢f the Income-tax
Act, 1961 (43 of 19A1) hereby specifies the scheme nr nrcq' ant of Land develon prent
construction, furnishing and equipments/medicines of Vishwabalak Kendra, thch is
being carried ot by Children of the World (India) Trest, Tardeo, Mumbai,, at the
estimated cost of ripees one crore nineteen lakhs scventy two thousand only, as an
eligible project or scheme for a further period of two years be gmmng with assessment

year 2000-2001.

( POMELA B. PRASAIL
Director(Nutional Committee)

No 11 1&\

F.No. NC-136/99
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